OeAsNO. 540/06

The O.A. 1s disposed of in the afore-stated terms, with no order as to

COSts.

4

The Respondents shall report compliance to this Tribunal after one

month and the matter be listed for that purpose only after 45 days from

today. Otherwise the O.A. is disposed of.

Net"be 9cven Ao
66:1 mfé

i

. <86
I
b
G
Owb*r.l?ram

\E". L\-&mu_
Voot

AN

A m ok -4

de L pren .

Foy ¢ pl

i

Benew

28

i3 ER(ADMN.) VICE-CHAIRMAN

Order dateds 28.09.2006

Hegrd Mre. N.R.Routray, Ide Counsel far
the Applicant and Mr. S.K.0jha, Id. Standing
Counsel for the Railways.

Id. Standing Counsel for the Railways
seeks two months time to get instruction) so
far as the Applicant is concerned.

The case is posted to 01.12.2006.
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Order dated: o1 .12.209§
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Id. Counsel for both the parties are

prasent.

Memo has been filed by the Respondents
reparting compliance of the order dated
2740742006 passed by this Tribunal, which

is noted and the 0.A. is disposed of

Me mbe(rt(/()/admn o)

accordingly.



